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5.0. 729(E).—Whereas for the dsvelopment of
the export trade of India, certain proposals for sub-
jecting Fresh, Frozen and Processed Fich & Fishery
Products to quality control and inspection priot to

})Olt were published a required by sub-rule (2) of

11 of the Export (Quality Control and Inspec-
tion) Rnles, 1964 in the Gazette of India, Part-11,
Section 3, Sub-section (ii) dated Ist November, 1994
under the Qrder of the Government of India in the

Ministry of Commerce No. 8. O, 785(E) dated the
1-11-1994;

2. And, whereas, the objections and suggestions
were invited from all  persong likely to be affected
thereby within a period of forty five days of the date

of publication of the said order in the Official
Gazette;

3. And, whereas, the coppies of the said Gazette
were inadc available to the public on [-11-1994;

4. And, whereas, the objections and suggestions
reccived from the public on  the said draft have
been considered by the Central Government;

5. And, whereas, it is necessary to maintaip the
highest quality standards as per the health require-
wmenis o the importing countries that would encem-
pass  the standards like unified divective No, 91]/493]
EEC dated the 22 July, 1991 of the Burcpean Com-
munity. the proposed HACCP of United States of
America, Quality Assurance Standards of Japan.

6. And, whereas, fish and fishery products freshly

caught arc in pr111c1ple free of contamination with
micro-erganizm;

7. And, whereas, however, contamination and
subsecuent decomposition may occur when handled
and frealeo unhygienically;

S. And, whereas, thercfore, the essential require-
ments should be laid down for correct hygienic
bandling of Fresh, Frozen and Processed Fish and
Fishery Products at all stages of production and
during storage and transport;

And whereas, it is the responsibility primarily
of ht fisheries industry to ensure that fishery pro-
ducts meet the health requirements laid down in
this notification:

1. And whercas, it is expedient that these con-
trol measares should be introduced to sunrantee the
uniform upplication and to ensute smooth operation
of the provising of this notification and thar the
measures apply in an identical manner;

11, And whereas, provisions should, therefore,
be mude for procedure for monitoring to ensure the
abuve conditions of equivalence with rafercnce to the
reguirements of importivg countries;

12, And whercas, the Government nominated
competeni authority should ensure the effective com-
piance of the qualiy standards in the country;
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13. Now, thercfore, in exercise of the powers
conferred by section 6 of the Export (Quality Con-
trol and Inspection) Act, 1963 (22 of 1963) and in
supercessicn of the Notification in the Ministry of
Commerce No. 8.0, 1153 dated the 9th April, 1988
relating to Frozen Fish and Fishery Products, S.0.
952 dated 30-3-1987 relating to Frozen Claim Meat
and 5.0. 862 dated 12-2-1983 relating to Canned
Fish & Fishery Products, the Central Government,
after consulting the Export Inspection Council, being
of the opinion that it is necessary and expedient to
do so for the development of the export trade of
1ndia, hercby —

(1) notifies that Fresh, Frozen and Processed
Fish and Fishery Products shall be subject
to quality control, inspection and moni-
loring prior to export.

(ii) specifies that the type of quality control,
snspection and monitoring shall be in ac-
cordance with the export of Fresh Frozen
end Processed Fish and Fishery Products
{Quality Control, Inspection and Moni-
toring) Rules, 1995 as the type of quality
control, inspection and momtoring which
shall be applied to such Fresh, Frozen and
Proccsed Fish & Fishery Products prior to
their export.

(ili) recognises the specifications as set out in
Schedule 1 appended to this Order as the
standard specifications for Fresh, Frozen
and Processed Fish and Fishery Products.

(iv) prohibits the export of Fresh, Frozen and
Processed Fish & Fishery Products by a
unit in the cowrse of international trade
unlgss it conforms to the standard speci-
fications applicable to it, and is accom-
panied by a certificate s¢rating that such
unit is approved and monitored by the
Export Inspection Agencies established

under Section 7(1) of the Export (Quality

Control & Inspection) Act, 1963 (the
competent authority).

14, In this Order. Fresh. Frozen and Processed
fien & Fishery Products means :—

all sea water and fresh water wnimals or part
thereof, including their roes, in fresh,
chilled, frozen or processed form, but
excluding Frogs,

[F. No. 6[2|94-EI&EP]

A. DIDAR SINGH, It. Secy.

Foot Note : The principal notifications were pub-

lished vide No. S. O. 1153 dated

9-4-88, S.0. No. 862 dated 12-2-83
and 952 dated 30-3-1987.

SCHEDULE—-1

Spccifications for Fresh, Frozen and  Processed
Fith and Tishery Products recognised as per Section

6(C) of the Export (Quality Control and Inspec-
tion) Act. 1963 shall be —

(1) National standards of the importing coun-
tries.

or

(b) Contractual specifications agreed to bet-
ween the forcign buyer and the exporter
provided the samc is satisfying the health
and other requircments of the importing
country.

(¢) In the absence of (a) or (b)
minimum specifications  notified
order as Appendix to this Schedule;

(d) In the casc of any Fresh, Frozen & Pro-
cesed Fish and Fishery Products for which
no standard is availablc at (a), (b) &
(c) above, the standard {ormulated by an
Expert Committee consisting of the follow-
ing members shall be made applicable :-—

above, the
in this

—  TRepresentative from Export Inspection
Agency (Chairman)

-- Representative from the Marine Pro-
ducts Export Deveclopment Authority.

~— Representative from the Scatood Ex-
porters’ Association of India,

— Representative from Central Institute of
Fisherv Researchr Institute.

—  Representative from Central Instituie
of Fisheries Technology.

-~ Representative from  Central  Marine
Fishery Research Institute.
Appendix to Schedule---1
SPECIFICATIONS
I. SPECIFICATTONS FOR SHRIMPSIPRAWNS
(a) Gceneral : Appearance and colour shall be

characlerstic to the particular  type|form of fresh|
freshly cooked shrimps|prawns as the case may be
The material shall be reasonably free from dehydra-
lion. discolouration and black spots. The material
shall not show any sign of deterioration and shall be
frce from off odour and foreign odour. The texture
of meat shall be soft and cnsistent and shall have
characteristic flavour of Fresh!Cooked Shrimps/Prawns.
The product shall be free from extranenus matter.

(1) Bacteriological Fresh|Chill:d Cooked)]
Frozen Boilad
{1) Total plate count at
37°C per gm.
maximom 5,00.000 1,00,000
12} E. coli count
per gm. max. 20 Nil
(3) Coagulase positive
staphylococcus per
gm. max 100 100

(4) Salmonclla & S.
arizona per 25 gms, Nil Nil
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H. SPECIFICATIONS FOR LOBSTERS IN ANY
FORM

(a) General : Appearance and colour shall be
characteristic to the particular typeiform of fresh|
freshly cooked lobsters as the case may be. The
material shall be reasonably free from dehydration,
discolouration and extraneous matter. The product
shall not show any sien of deterioration. The product
shall be frec from off odeur and any foreign cdour.
The mateiial shall be free from extranzous matter like
sand, dirt, etc. The material shall be free from eggs
unless permitied by the buyer. Lobsters of uniform
size shall be packed together. Texture of the meat
shall be soft and consistent.

{(b) Bacteriological Fresh|Chilled! Cocked|
—  Frozen Boiled
(1) Total plate count at
37°C per gm.
maximum 5,00,000 1,00.000
(2) E. coli :
per gm. max. 20 Nil
{33 Coagulase positive
staphylococcus per ‘
gm. max. 100 100
(4) Salmonella & S.
arizona per 25 gms. Nil Nii

1. SPECIFICATIONS FOR CEPHALOPODS
(CUTTLEFISH, SQUID, OCTOPUS ETC)
AND THEIR BODY PARTS INCLUDING

ROES

(a) General : Cephalopods of different varieties
ghall not be packed together. Material of uniform
colour and size shall be packed together. The product
shall be clean and shall be characteristic to the par-
ticular typelform appearance, colour and odour of
fresh|freshiv coked cephalopods. The products shall
be reasonably free from dehydration, discolouration
and extraneous matter.  The produc’ shall not show
any sign of deferioration and shall be free from off
aodour and any foreign odour. The texture of meat
shall be soft and consistent,

(b) Bacteriological Fresh/Chill- Cooked/

ed/Frozen Boiled
(1) Total Plate count at 37°C 5,00,000 1,00.C00
per gm. max,
2,09,000 for
products meant
for raw
Consumption
(?) E.Coli count per gm. max, 20 Nil
(3) Coagulase positive staphy :
lococcus count per gm. maxi-
muyn 166 100
(4) Salmonella & S. arizona per
Wil ™il

25 gms.

2055 GI|95—2.

IV. SPECIFICATIONS FOR FISHES—WHOLE,
DRESSED, FILLETS OR ANY OTHER
TYPE (POMFRETS, SEER, PEARL SPOT,
SARDINE, MACKEREL, HILSA ETC.)

(&) General : Fishes|Fillets of uniform size and
colcur <hall be packed together, Fishes/Fillets of
different species shall not be packed together. The
products shall be clean and shall have appearance,
colopr and odour characteristic to the particular
typejform of freshlfreshly cooked fishes. The pro-
ducts shal! be free from dehydration and discoloura-
tion. The preducts shall not show any sign of de-
tericration and shall be free from off odoor and any
foreign odour. The products shall be free from soften-
ing of tuxture and zny  objectionable  extrancous
mateer,

(b) Bactericlogical Fresh/Chilled/ Cooked/

[Frozen Boiled

(1) Total Plate count at 37°C per

gm. Maximum 5,£0,000 1,€0,0C0
(2) E.colt per gm, max, 20 Nil
(3) Coagulase positive staphylo-

cOCcus per gm. 100 100
(4) Salmonella & S. arizona per

25 gms. Nil Nil

V. SPECIFICATIONS FOR CRAB AND CRAB
MEAT

(2) General : Crab|Crab Meat of uniform colour
shall be packed together. Body meat and clawmeat
shall be packed separately or as sandwich pack or
any other manner as required by the buyer. The
material shall be clean having characteristic of the
particalar typelform appearance, colour and odour of
fresh|freshly cooked crabs as the case may be and
shall not have deterioration, off odour or ang foreign
odour, The products shall be reasonably free from
dehvdration, discolouration and objectionable extra-
neous matter and shall be soft and consistent,

(b) Bacteriological Fresh/Chilled/ Cooked

Frozen /Boiled

(1) Total Plate count at 37°C

Per gm. maximum 10,020,000 1,60,C0C
(2) E.coli count per gm. Max. 20 Nil
(3) Cozgulase positive staphyle-

coccus count per gm.

maximam 100 100
{4) Salponella & 8. arizona per Nil Wil

25 gms.

NOTE

(1) Crab dipped in hoiled water for the pur-
pose of extracting meat shall not be treated
as cooked variety.
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(2) Cocked creb n )
boiling the enviscerated and cleaned cra
for sufficient length of time to make 1t fit
for direct consumption.

“

VI SFDCIFICATIONS FOR WHELK

(3) General : Appearance. colour and —odour
shall be chatacteristic to the particufar typeform of
froshicocked whelk as the case may be. The pro-
ducts she”l rasonably be free from dehvdration and
discolovration aad shall nct have any sign of de-
tericration off odour or any foreign odour. The pro-
ducte shatl be fres from exirancous matter and sand
end shall not show grittiness. Textuie shall be soft
end ronsistent of whelk meat shall be reasonably
frec from shell or shell pieces.

Fresh/Chilled/ Cooked/
Frozen Boiled

(b) Bzt riological X

(1) Total Plate count at 37° C

per gm. max. 10.00.000 1,00.000

(2) E.Coli count per gm. max., 29 Wil

(3) Colagulase positive stephylo-
coccus count per got
maximum 100 100

) Salmorcila & §. arizora per
25 gms. B’ il ENik

NOTE

The Whelk treated with hot water for removing
the meat from the shell shall be treated as raw.

VII. SPECIFICATIONS FOR CLAMMUSSEL
MEAT

{2) General—Appearance and colour of the pro-
duct shall be characferistic to the particular type!
form of freshlcooked clam/cooked mussel as the case
may be. The product shall reasonably be free from
dehydration and discolouration. The product shall
have characteristic  odour of freshjcooked clam!
mussel. The product shall not show any sign of de-
terioration. The product shali be free from off colour,
foreign odourlsand (gri‘tiness detected by chewing)
and obicctionable forcign matter. The texture of
meat shall be soft and consistent.

(b) Bacteriologiocal

Fresh/Chilled! Cooked/

Frozen Boiled

(1) Total Plate count at 37° C 10.00.000 1,00,000

per gm. max.
2) E. Coli Count per gm. max. 20 Nil
(3) Coagulase positive stanhylo-

COCeNs count par gm. iaaximum 100 iy
(4) Salmwaclia & S, arizona per Nil Nil

25 gms.
NOTE : Clem|Mussel treated with bot  water for

opening the shell and the meat then packed,
et

shall not be treated as cockediboiled varie-
ty. :
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SHRIMPS) CANNED IN BRINE OR IN AN
STHER INTERNATIONALLY ~APPROVED
MEDIUM OR DRY PACK

1. Raw material

1.1 The raw material used for preparation of Pra-
wns (Shrimps) canned in brine shall be fresh, :,sm_md,
yholesome. properly cleancd and free from en rails.

1.2 Oaly refined salt conforming to 1S : 594-—1962
shall be used. - ‘

2. Cans :

2.1 The material shall be packed in suitable infer-
nalty and uniformly lacquered cans. The cans may
also be lacquered extcrnally. The lacquer used shall
be such that it does not impart any foreign unpleasant
taste and smell to the contenis of the can and does
not peal off during processing and storage. The lac-
quer shall not be soluble in brine to any extent, The
can exterior shall be free from major denfs, rust, per-
forations and seam distortions.

2.2 The cans affer sealing harmetically shall not
show leaking, panelling or swell. The interior of the
Can on opcning shall not show any visible black dis-
colouration, rust or pitting and the inside lacquer shall
be in good condition.

3. Brine :

3.1 The brine, if used shall be clear and shall not
be discoloured.

4. Packing and Labelling

4.1 Only material of the same species shall '
packd in a Can.

4.2 The labels, if used, shall be in accordance with
the rules and regulations of the couniry to which the
material is to be exporied.

5. Drained weight and size grade :

5.1 The net drained weight of contents shall pot
be less than the declared weight.

5.2 The size count (Number of pieces per unil
weight) shall conform to the size grade declared on
the Can.

6. Organoloptic Quality :

6.1 The contents of the Can on cpening shall present
a good appearance and shall not display any appreci-
able disintegration places from which portions have
separated out would be treated as disintegrated
shrimps. "

6.2 The surface of the prawns shall not be slimy
to the fouch. The meat shall be soft but firm and
shall not crumble to granular forms when pressed bet-
ween fingers.

6.3 The prawn pieces shall not appear to be press-
ed together and it should be possible to separate the
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pieces easily, The pieces shall be of uniform size
and shall be clean and free from loose hanging pieces
of meat.

6.4 The material shall have the odour and favour
of fresh and cooked  prawn meat and shall be frec
from scorched, bitter or any oher objectionable fla-
vour,

6.5 The material shall be free from pale bleached
colour with a greenmish yellow ting indicative of pre-
processed spoilage. The material shall also be free
from any bluck discolouration.

6.6 The maierial 'shall be free from sand, dirt, in-
sect, hair or any other extrancous matter. It shall be
reasonably free from bits of veins, shall particles and
pieces of appendages.

"6.7 The material shall be free from any poisonous
and deleterious substances.

. 6.8 The Cans on opening shall not give any odour,
indicative of bactarial spoilage, shall not show liqua-
faction of con'ents and shall not show blackening.

6.9 The product shall also conform to the follow-
ing requirements :

Si. Characteristics Require~ Methods of test
No. Ments Ref. 1o

Appendix Appendix
inl8: IS :
2235-1960%* 2168

1971*
M (2) 3) (Y] (5
(i) Vacuum af the can in 100 A —
mm Hag. min.
(i) Drained weight of the 64 B _
contents of the can, as
percentage by weight of
thewater capacity of the
can, min.
(iii) Sodium chloride in brine
per cent (W/V) Max. 3.5 C —
{iv) Acidity of brine as
citric acld (anydrous) 0.06 to
per cent (W/Y ) 0.20 D -
{v) Arsenic parts per million 1 — B
max,
(vi) Lead parts, per million, 5 — c
MAax.
(vii) Copper, patts per million, 10 — D
MAx.
(viii) Zinc, parts per million,
max. 50 — E
(ix) Tin, paris per milllon, 250 — F

max.
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7. Bacteriological Requirements :

7.1 The initial incubation of the sampled Cans s
be done at 37 +1 °C for seven days or 35 + 1°C
ien days. After this incubation, wecessary quan
of the Liquid portion is asceptically pipetted out -
inoculated into thioglycollate cystine broth and
cubated at 37 +1°C for 18 hours. The incubal
broth shall not show bacterial growth.

8, Coding :

%.1 The can shall be embossed with the markin
of grade, size, drained weight, name of the manufa
turer, or his factory code, year, month and balch
manufacture. An illustration for embossing the cor
in the abbreviated form is given below :

T5X
4 BO5

T5 stands for ‘“Tiny' packed with § oz. drained weight
‘X' stands for the name of the manufacturer in  th
abbreviated form or the factory code. ‘4’ stands fou
the year of manufacture, and in thiy illus‘ration it sig-
nifies the year 1994. ‘B’ stunds for the month of
manufaciure (here is signifies ‘he month of Februsry]
and ‘05’ stands for the date of manufacture during the
month. In case PUD material is used for 7uuning,
the letter ‘U shall be embossed prior to the marking
for size grade. For the purpuse of denoting the size
grade and the drained weight, the followipg nomen-
clature shall be followed :
(A) Size-Grade* :

Nomenclature

Count/ Ahbreviation
o 100 gms.

Cologsal (Supereme Jumbo) Below 8 C/5y
Jumbo 9to 13 J
Large 14 1022 L.
Medium 231036 M
Small 37 to 63 8
Tiny 64 to 102 T
Cocktail/Mmi/Sealed 103 to above CT/MI

5D
Broken/Whole & Broken No limit B/WB

*Pack having more than 109% broken pieces by
weight irrespective of the total number of piecss in
the can shall he treated as ‘Broken’. Any piece
showing less than 4 segments shall be treated as
broken.

(B) Drained weight ¢
Except in the case of 4.5 oz. pack, which being the

standard pack, the actual drained weight shall be
embossed in oz. on the Cans.

(C) The mon'h of manufacture shall be designated

a8~

Month Abbrevia- Month Abbrevi-
tion ation

B January A July G
February B August 11
March C September T
April D October K
May B Movember - L
June F December M
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iX. SPECIFICATIONS FOR CRAB MEAT CANN-
ED IN BRINE OR ANY OTHER INTERNA-
TIONALLY APPROVED MEDIUM

1. Raw material :

1.1 The meat used for canning shall be obtained
from healihy freshly caught, crabs of the species
Scylla serreta, Poriunus pelagicus, Neptunus pelagicus
and Neptunus sanquinolentus.

2. Cans:

2.1 The material shall be packed in suitable inter-
nally and uniformly lacquered Cans. The Cans may
also be lacquered externally. The lacquer used shall
be such that it does not impart any foreign unpleasant
{aste to the contents of the Can and does not peel off
during processing and storage. The lacquer shall not
be soluble in brine to any exient. The Can interior
shall be free from major dents, rust, perforations and
seam distortions.

2.2 The cans after sealing hermetically shall not
show leaking, panelling or swell. The interior of ‘the
can on opening shall not show any visible black/|bluish
discolouration, rusting or pitting. The inside lacauer
shall be in good condition,

3. Brine.

3.1 Vaccum dried sali or common salt conforming
to IS : 594-—1962 shall be used for preparing brine.
The sodium chloride content of the brine, if used,
shall not exceed 2% W{V, maximum.

3.2 Acidity of brine as Citric acid (Anhydrous) shall
be 0.20% W|V. maximum.

4. Packing and Labelling :

4.1 Crab meat shall be
paper lining.

packed using parchment

4.2 The body meat and claw meat of the crab shall
be packed according to the terms of contract agreed
upon between the buyer and seller.

In the absence of contractual specifications, the claw
ueat shall be packed on the fop and at the bottom in
distinctly separate layers.

4.3 Only the meat of one species of crab shall be
packed in a particular Can. The meat obtained from
crabs caught from back waters and sea shall not be
mixed or packed in a particular Can.

5. Drained Weight :

5.1 The net water capacity of the Can shall be as
per the requirements of the importing coun'ry.

5.2 The drained weight of the meat shall not be
less than the declared weight.
6. Requirements for finished products :

6.1 The content of the Can on opening shall present
the charac’eristic colour and odour of crab meat and
shall not give any foreign odour.

6.2 The material shall bel free from scorched, biiter
or any objectionable flavour.

6.3 The material shall be free from stains, dirt,
insect, hair or any other extreneous matter. It shall

EXTRAORDINARY [PART II—SEC. 3(i1)]

bv; free from veina, membrance shall particles and
piecus of appendages.

6.4 The material shall bz free from blushblack
colour.

6.5 The material shall be free from any poisonous
and deleterious substance.

6.6 Crab meat canned in brine should conform to
the following requirements also :

SL Characteristic Limits Methodsﬂsf test
No. Retito Appendix

of
IS 7143 132236
1973% 1968+

(1) Vaccgm in can in mm.

min. Hg. 150 - A
{2) Sodium Chojoride in

brine per cent by weight

2% - C
(3) Acidity of brine as citric
acid anhydrous) per cent
(W/Vimaximum 0.2%; — D
(4) Acid insoluble asch, per cent
by weight maz. 2% A —

* Specifications or Crab meat canned in brine
##§pecifications or prawns/ Shrimps canned in brine
(First Revision)
TABLE -I1 LIMITS OF MEATLLIC IMPURITIES
IN CRAB MEAT CANNED IN BRINE

SL. " Characteristic Limits Method & test
No Re. to
Appendix
In
2168—1971*
M(;)‘ Arsenic, ppm Wax. - 1 B
(2) Lead, ppm. Max : 5 C
(3) Copper ppm max. 10 D
{4) Zinc ppm, max. 50 E
(5) Tin ppm max. 250 F

* Specifications or pomfret caned in oij (First revision)

7. Bacteriological requirements :

The initial incubation of the sampled Cans shall be
done at 37 +1° C for seven days or at 35+ 1° C for
ten days. After this initial incubation, the brine of
the Cans, on inoculation into, thioglycollate cystine
broth and incupbation at 37 +1° C for 40 hours, shall
no¢ show any sign of bacterial growth.
table :

8. Coding :

8.1 The Cans shall be embossed with the markings
of the drained weight, name of the manufacturer or his
factory code and year, month and date of manufac-
ture. An illustrztion for embossing the code in the
abbreviated form is given below

CBS5X
4 BOS

In the above illustration ‘CB’ stands for Crab Meat
Canned in brine “5” stands for drained weight and,
in this illustration, it signifies 5 oz. drained weight,
“X” stands for the name of the manufacturer in the
abbreviated form or his factory code “4” stands for
the year of the manufacture and in this illustration,
it signifies the year 1994. “B” stands for the month
of manufacture and, in this illustration, it signifies
month of February. “05” stands for the date of

manufacture during the month.
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The months of manufacture shall be designated as :

Month Abbreviation Month Abbreviation
January A July G
February B Aupust H
March C September J
April D October K
Muy E November L
June I December M

8.2 Drained Weight :

Except in the case of 4.5 oz, pack, which being the
standard pack, the actual drained weight shall be
embossed in oz. on the cans.

afagar
% faesft, 21 9®a. 1995

Flo#To 730(H ). ~—Fdra avFre, fate (Farfedt
fraor e frdaor) swfafas, 1963 (1963 =1 22)
®Y aTq 17 W NIA PR T WE@R #wd g,
A wefifam Aest aar wadt e (Ffast fagan
A frderor) faam, 1987 7 wafua  stfirgaen
Ho FTo Hle 1153(Y), AT 9-4-1988 TUT Flo
o 2760, ATO™  31-10-1992 HIX I HaIlgA-
w0 fraw, 1992, fewmr aT wesh o wwedt
Foma  (wErfadt fdaer s fAdwer) e, 1983
g wahra wfigem "o WMo ATo 863  AME
12-2-1983 TUT o HTo 2761 ATOH 31-10-1992
AR FEE AOEEETT faw, 1992 T weifyw ot
A (warfady fraaw sk fAdmor) famw, 1987 ¥
Hafer sthagaw do ®To ATo 553 FTAT 30-3-1987 T
I i & feag e ®@ gu fmer @y
afgepr & 98 fFm sar & ar S99 oW My fr
wr g feafafar faw aael & saig—

1. dfeer A R iy : (1) T famwi oa
i A A, weifaq sl swerr wedt wiR
wedt Iam fratw (Fafadt fagaer,  faderor ofix
arrEdy) faow, 1995 §

(2) & o9t9m ® wfw wwmaw & o &
qqd gt |

2. B9 MW ¥ WAMT & fAU, @ 9% {5 gEy
¥ s WAt @ §) frmfafaa afomad AT S —
2.1 “dfgfmaw” & fafw (vnfadr feam o
fadrerr) sfufraw, 1965 (1063 &1 22) afaiy
-4
2.2 “afwern” ¥ wfufas & wro 7 % anfir
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MINISTRY OF COMMERCE
NOTTFICATION
New Delhi, the 21st August, 1593

5.0, 730(E).—In exercis¢ of the powers confer-
red by Section 17 of the Export (CE) uality Control
and lnspection) Act, 1963 (22 of 1963) and in
supersession of Nonﬁcatlon No. S, O. 1153 (a),
dated 9-4-1988 relating to Frozen Fish and Fishery
Products (Quality Control and Inspectxon) Rules,
1987 and Natification No, §. O. 863, Jated 12-2-1983
reluting to canned Fish & Fishery Products (Quality
Contrel and Ins cctlon) Rules, 1983, and Notifica-
tion No. 8. O. dated 30-3-1987 rclating to
Frozzn claim Meat (Quu]ity Control and Inspection)
Rules, 1987, except in respect of things done or
omitted to be done before such supersession, the Cen-
tral Government hereby makes the following rules,
namely - —

I. Short title and commencement ‘—( 1) These
rules may be called Export of Fresh, Fro-
zen and Processed Fish  and Fishery Pro-
ducts (Quality Control and Inspection and
Monitoring) Rules, 1995.

They shall come into force un the date of
their publication in the Official Gazetlc.

(2)

2 Fkor the purpose of these rules uniess the con-
text otherwisc requires, the following definitions shall
be applicable :

2.1 ‘Act’ means the Export (Quality Contiol and
Tuspection) Act, 1963 (22 of 1963).
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2.2 *Apency’ means any cne of the Export Inspece
tion Agencies at Bombay, Caleutta, Cochin, Delhi
and Madras cstablished under Section 7 of the Act,

2.3 ‘Council’ means the Export Inspection Coun-
¢il established under Section 3 of the Export (Quali-
ty Control and Inspection) Act, 1963,

2.4 ‘Tresh® Frozen and Processed Fish and Fishery
Products’ mcans all sea water, fresh water animals
or part thereof, including their roes, in fresh, chilled,
frozen or processed form, but excluding frogs.

2.5 *Aqua culture Products’ means all fisherv pro-
ducts born and raised in controlled conditions until
placed on the market as a foodstuff. However, sea-
water or fresh water fish or crustaceans caught in
their nutoral environment when juvenile and kept
unti] they rcach the desired commerciol size for hu-
man consumption are also considered to be equacul-
ture products. Fish and crustaceans of commercial
size caught in their natural environment and kept
alive to be sold at a later date are not considered to
be aquaculiure products if they are merely kept alive
without any attempt being made !¢ increase theijc
size or wdight ;

2.6 ‘Chilling’ means the process of cooling fishery
products te a temperature approaching that of melt-
Ing ice.

2.7 ‘Fresh Products’ means any fishery products
whether whole or prepared, including pro.ducts packa-
ged undor vacutum or in a modified atmosphere,
which have not undergone any treatment to ensuxe
preservation other than chilling,

2.8 ‘Prepared Products’ means any fishery pro-
duct which has undergone an operation affecting its
anatomical wholeness, such as gutting, heading,
slicing, filleting, chopping etc.

2.9 ‘Processed Products’ means any fishery pro-
duct which has undergone a chemical or physical
precess such as the heating, smoking, salting, dehiy-
dration or marinating, chilling, frozen ¢te, whether
cr not atscciated with other foodstuffs or a combina-
tion of these various processes,

2.10 ‘Preserve’ means the process wheiepy pro-
ducts are packaged in hermatically sealed containers
and subjecied to hear treatment to the cxtent that
any micro-organisms that might proliferate  ave
destroyed, or inactivated, irrespective of the tempe-
rature at which the product is to he stored.

2.11 ‘Frozen Products’ meuns any fishery product
which has undergone a freezing process 10 1¢ach 4
core lemperature of —18°C ar lower aficr tempera-
ture stabilization,

2,12 ‘Packaging’ means the procedurs of piotect-
ing fishery  products by a wrapper, o contoiner or
any other suitable device,

2.13 ‘Baich’/‘Code’ meuns the guantuy of fishery
products processed under  practically identical cir-
cumstances uring a diserete  period of time, how-
cver, not cxceeding one calender day.

2,14 ‘Consignment’ means the quantilty of lishery
products tound for one customer in the courtry of

i -

destinaf:cn and crnveved by one means of fransport
only.

2.15 *Mcans of Transport’” means those patts set
aside for goods in automobile vehicles, rail vehicles
and aircraft, the holds of vessels, and containers for
transport by land, seéa or air.

2.16 ‘Competent Authority’ means any one of
the Export Tnspection Agencies at Bombay, Calcutta,
Cochin, Delhi & Madras established under Secction
7 of the Export (Quality Control and Inspection)
Act, 1903,

2.17 ‘Establishment’ means any
fishery preducts are prepared, processed,
frozen, packaged or stored.

2.18 “Clean Sea-water’ means Sea water or bring
witer which is free from microbiological contamina-
tion, harmful substances and/or toxic marine plank-
tori in such quantities as may affect health and safety
aspect of fishery products and which is used under
the conditions laid down in this notification.

premises where
chilled,

2.19 ‘Potable water' mcuns Water used for pro-
cessing which meet  tolerance levels as per EEC
Directive No. 80/778-EEC (Quality tolerances for
waler intended for food industry).

2.20 ‘Factory Vesscl’ means any vessel on which
fisherv products undergo one or more of the follow-
ing operations  followed by packaging : filleling,
licing, skinnipg, mincing, freezing or processing.

The {ollowing are not deemed to be ‘factory

vessels”

—- Fishing vessels in which only shrimps
and molluses are cooked on board

- TFishing vessels on board on which only

Nieczing is carried out,

3. Basis of compliance :—

It iy the piimary responsibility of the industry to
ensure that the fresh  frozen and precessed  fishery
products intended for export are hagdled, processed
at all stuges of production, storage and transport
under proper hygienic conditions so as to mest ihe
health requirements laid down under thesc Rules
and thut the products confurm to the specifications
given in 1he order by the Central Government under
Section 6 of the Act.

The Competent Authority shall cnsure that the
pocessors comply with the requirements, by regular
monitoring of the cstyblishments as per the control
measures preseribed in Clawse 13 of  these rules.
¥or effective monitoring of the scheme, Export Ins-
pection Council will issue  necessary ipstructions in
this regaid.

4. The fresh, frozen und processed fiish und fish-
ery products for cxport  shall be suhjected to the
fcllowing conditions

4.1 Apy stawatory restrictions  mpousad by any
State /Central Governments with respect to commer-
cizl/environmentaljconservation measures from time
to time shall strictly be adhered to.
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4:2 They must bave been caught and where appro-
priate, handled for bleeding, beading, gutting and
removal of fins, chilled or frozen oa board vessels
in accodance with prescribed hygiene rules.

4.3 They must have where appropriate been hand-
led in factoryy vessels approved by the competent
authority as per and in accordance with the requi-
tements specified in Annexure-I.

4.4 During and after landing they must have
been handled in accordance with ANNEXURE-IL

4.5 They must have been handled and, where
appropriute, puckaged, prepared, processed, frozen,
defrosiad or stored  hygienically in establishments
approved in accordance with ANNEXURE-III ond
ANNEXURE-TV,

4.6 They must have undergone health check in
accordance with ANNEXURE-V,

4,7 They must have been appropriately packaged
in cccordance with ANNEXURE-VIL

4.8 They must have been given an identification
murk in accordance with ANNEXURE-VII,

4.9 They must have been stored and transported
under satisfactory conditions of hygicne in accor-
dance with ANNEXURE-VIIL

5. Whete  vetting is required from a technical
and Commcicial view poinl it must be cairied out
as quickiy as possible after the praclucts have been
caught or landed.

6. The aquaculture products shall be subject to
the following conditions :

6.1 They must either be made headon, shellon
shrimp or beheaded,  deshelled, gutted, cleancq,
deveined ofe.  under proper conditions of hygicne.
They must not have been soiled with carth, slime or
fueces or otherwise contaminated. If not processed
immediately after  having been preprocessed they
niust have been chilled,

6.2 They must in addition, comply with the ap-
propriote 1cquirements laid down under 4.3 to 4.7,

7. The following Fishery Products shall be for-
Fidden for export.
(i) Poisonous fish of the following families :

Tetra odontidae, Molidae,
Diodontidae, Canthigasteridas.

(ii) Fishery products containing biotoxins such
as ciguatera loxins or muscle paralysing
Toxins,

8.1 In the case of export of bivalve mojluses in
precessed condition, harvesting, transport, relaying,
purification and processing shall be catried cut in
sccerdance with the  requirements of the importing
countries,

§.2 The activities at 8.1 shall be approved ana
regnlerlv mopitored by the competent  authority
which may tuke the assistance of represcntatives
from MPEDA SFEAI and the local fisheries depart-
men! /fisning harbour,

‘9. The industry shall edsure that persons reponsi-
ble for the establishment take all necessary measures
so that at all stages of production if fish products
the specifications are complied with and to that end
the said persous must carry out their own checks
based on the following requirements :

9.1 Identification of critical points in their estab-
lishment on the basis of the manufacuring process
used,

9.2 Iistablishment and implementation of methods
for monitoring and checking such critical points.

9.3 Taking samples for analysis in an approved
laboratory by the recognised competent authority for
the purpose of checking the cleaning and Jis-infec-
Lion methods and for the purpose of checking comp-
lance with the requirements n this no'ification.

9.4 Keeping a written record or record register
in indelible fashion of the preceding points with u
view to submitting them to the competeat authorite,
The results of the different checks and tests will in
particular be kept for a period of at least 2 years,

9.5 Detailed rules for application c¢f *his clause
heve been given in ANNE)F -IX.

9.6 The establishment shall have competeat and
qualified technologist duly approved by the competent
authority to conduct own checks and allied du'ies re-
ferred at Clause 9 above.

9.6.1 The person responsible for the ¢siablishment
shalj possess one of the qualifications and cxperience’
training as the case may be.

(iv Graduate|Post Graduate in Fishery Science,
Fishery Management, Industrial Fisheries or
Fish Processing;

(i) a. Graduate|Post Graduate in Marine Bioloey.
Fishery Biology, Microbiology, Chemistry,
Zoology Biology, Biochemistry, Bioscience
or Food Procesing Technology: and

b. One years experience in Fish Processing
and Quality Contro] or Trainine for mini-
mum 6 months duration in a” Government
recomnised  institute in Fish Processiag and
Quality Control,

10. If the tesults of own checks or anv informa-
tion at the disposal of the persons responsible referred
to above reveal the risk of health or suggest that oqe
might exist, appropriate measures shall be taken under
official supervision of the recognised competent
authority,

11. Having satisfied itself that the establishmenis
factory vessels meet the requirements with reeard to
the nature of the activities they carry cut the compe-
tent authority shall accord approval to such estab-
lishments/factory vessels. If the establishments|
factorv vessels, decide to carry out activities other
than those for which it has received approval, speci-
fic approval from competent authority shall be ob-
tained for that purpose.

12. The competent authority may take the assistance
of representatives from Marine Prodvets Export Deve-
lopment. Authority (MPEDA) and Seafood Exnro-ts'
Association of India (SEAI) of Industry in the
matter of approval of establishment/factory vessel.
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12.1 Recognised competent authority shal] take
necessary measures if the requiremenis ceasc to he
met.

12.2 The recognsed competent agency shall draw
up a list of the approved establishment|factory veusels,
cach of which shall have an oflicial number and the
recognised competent  authority shall notify appro-
priate authorities of its list of approved establishmeats|
factory vessels and any subsequent change thereof.

13. The inspec'ioa and monitoring of establishment|
factory vessel shall be carried out regularly under the
rasponsibility of the recognised competent authority
which shall at all times have free access to all parts
of the establishments|foctory vessel and records per-
tuining to application of this notification in order to
ensure compliance with the requirements of th's noti-
fication.

14, For mspecion and monitoring of bivalve mol-
luses pre-processing centres and  landing centres of
other fish products, the competent authority may take
th: assisance of represearatives of MPEDA & SIEAL

15, Certification ;

On request from the processor/exporter, the com-
petent authority shall issue Health|veterinary
cerlificate in the prescribed proforma after
satistying itsclf that the Fresh, Frozen, Pro-
cessed Fish and Fisety Products are proces-
sed in approved establishments|factory ves-
sels having valid approval number and after
satisfying the relevant requirements.

15.1 The competent authority shall issue certificates
on request from the cxporter|processor after satisfying
itself that the requirements of the relevant standards
are mel.

16. Fees.

16.1 A fee of Rs. 2,000]- shall be paid by the Pro-
cessing Establishment|Factory Vessel along with the
application for approval as per Clause No, 11 of these
rules.

16.2 A monitoring fee at the following rate shall
also be paid by the Processing Estublishment/Fac-
{ory Vessel, to the EIA :

Unit Export Turn Over

Under Rs, 10 crores per annum.

Rs, 10 crores and above per

annum.

Monitoring Fee

0.2% of F.O.B, value of

eXports.

0.15% with a minimum of

Rs, 2 lukbs and a maximum

of Rs. 5 lakhs,

17. Appeal
17.1 Any person aggrieved by:

() Decision of the competent authority net to
accord approval as per rule 11 of this noti-
fication}

(i) Decision of the Competent Authority to
withdraw approval as per Rule 12.1 of this
notification;

2055 G1/95—5

(iii) Refusal of Competent Authority to issue
Health|Veterinary Certificate as per Rule 15
ol this notification —

May prefer an appeal withia 10 cays of re-
ceipt of such communication to an Ap-
pellate Authority appointed by the Central
Government.

17.2 At Jeast two-thirds of the total membership of
the Appcllate Authority shall consist of noa-officials.

17.3 The guorum for any meeting at the Appellate
Authority shall be three.

17.4 The appeal shall be disposed of within 15 days
of its receipt.

ANNEXURE—]

CONDITIONS APPLICABLE TO FACTORY
VESSELS

1. Conditions concerning design and equipment.
1. The minimum requirements for factory vessels
are vs follows :

1.1 A reception area set aside for taking fisherv
products on board designed and arranged into pounds
or pens that are large enough to allow each successive
catch to be separated. The reception area and its
movable parts must be easy to clean. It must be de-
signed in such a way as to protect the products from
the sun or the clements and from any source of dirt
or contamination.

1.2 A system for conveying fishery products from
the reception arca to the work area that conforms

with rules of hygiene ;

1.3 Work areas that are large enough for the pre-
paration and processing of fishery products in proper
conditions of hygiene. They must be designed and
arranged in such a way as to prevent any contamina-
tion of the products;

1.4 Storage for the finished products that are large
cnough and designed so that they are easy to clean.
If a Waste processing Unit operates on board a scpa-
ra‘e hold must be designated for the storage of these
by-products ;

1.5 A place for storing packaging materials that
is scparate from the product preparation and process-
ing areas; :

1.6 Special equipment for pumping, was‘e or fishery
products that are unfit for human consumption either
directly into the sea or, where circumsfances so re-
quire, ia to a water tight tank reserved for that pur-
pose. If waste is stored and processed on board with a
view to cleaning, separate areas must be allocated for
that purpose;

1.7 Sufficient supply of potable water or pressuriz-
ed clean sea water shall be provided. The sea wa‘er
intake must be sitnated in a position where it is not
possible for the water being taken into be affected by
discharge in to the sea of waste water, was'e and en-
gine coolent outlets ;-

1.8 A suiable number of changing rooms, wash
basins and toilets, the latter not opening directly on,
to areas wthere fishery products are prepared, proces-
cd or stored. The wash basins must be equipped with
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applmncu fer \\uﬁhmg and dwlnq the h'mdﬁ that
comply with hygiene requirements, the wash-basia
tap must no: be hand-operable.

2. Arcas used for the preparation and processing or
freezinglquick-freezing of fishery products must have:

2.1 A non-slip floor that is also casy to clean and
disinfect aid cquipped for casy drainage of water,
Structures and fixturcs must have limber holds that
are latge enough not to be obstructed by fish waste
and te allow water to drain freely;

2.2 Walls and ccilings that are easy to clean. parti-
alarly where there mre pipes, chaing or electricity
coaduits;

2.3 The hydraulic circuits must be arranged or pro-
tected in such a way as to edsure that it is not possible
for any lcakage of oil to contaminate fishery pro-
ducts .

2.4 Adequate ventilation and, whers necessary. rro-
per vapour extraction,

2.5 Adequate lighting;

2.6 Appliances for cleaning and disinfecting toals,
equipment and fittings;

2.7 Appliances for cleaning and disinfecting the
hands with taps that are not hand-operable and with
single use towels.

3. Equipments and fools such as tables, cutting
benches, containers, conveyors, gutting or filleting ma-
chines, etc. must be resistant to sca water corrosion,
casy to clean and disinfect and well maintained.

4, Factory vessels which freeze fishery products
must have;

4.1 A refrigeration plant sufficiently powerful to
lower the temperature rapidly so as to achieve a core
tempetature that complies with the specifications of
this notification;

4.2 Refrigecation plants sufficiently powerful to
keep fishery products ia the storage holds at a tempe-
rature that complies with the specifications of this
natification. The storage holds must be equipped with
on automatic temperaturc recording system placed so
that it can casily be rcad.

1. Conditions of hygiene relating to 01 board handling
and storage of fishery products.

1. A qualificd person on board the factory vessel
must be rcsponsible for applying good fishery proclucts
munufacturing practices. That person shall have the
authority to ensurc that the provisions of this notifica-
tion are applied and shall make available to inspectors
the prograimmc for inspecting and checking critical
points as applicd on board. a register containing that
persons’s comments and the temperature  recordings
that may be required.

2. The gencral conditions of hygiene applicable to
a~eas and cquipments shall be those laid down in
ANNEXURE-IIT, Scctioa-I1.

3. The general conditions of hygienc applicable to
staff shall be those, laid down in Annexure-l111. Scction-

1 (2).

4. Hcadmg, muthu: and flﬂchnv it bt, taaru.d
out under the conditions of hygienc laid down in
Annexurc-1V, Section 1(2), (3) aad (4).

5. On-board processing of fishery products must be
carried out under the conditions of hygicne Iaid down
i1 Amnexure-TV. Scctien-ILE, IV & V

6. Fishery products must be wrapp:d and packed
under the conditions of hygiene laid down in Annexure
VI.

7. On-hoard storage of fishery products must be
be carried out wader the conditions of hvglene laid
down in Anncxure-VIIT Para (1) and (2).

ANNEXURE—U

REQUIREMENIS DURING AND AFTER
LANDING

1. Unloading and landing equipmien: must be cons-
fructed of material which is easy to clean und disin-
fect, and must be kep: in a good state of repair and
cleanliness. ,

2. During unloading and landing, contamination of
hbhcry produc’s must be aveided. It must in parti-
cular be ensured that :

2.1 Unloading and landing operations proceced

rupidly ;

2.2 fishery producis are placed without unnecessary
delay in a protected cnvironment at the .emperature
required on the basis of the nature of the produc! and,
where unecessary, in ice, in transport, slorage or in an
cstablishment;

2.3 equipmen: and handling practices that cause
unnecessary damage to the edible par's of the fishery
products are not authorized.

3. Parts of auc’'ion or wholesale markets where

fishery products are displayed for sale must;

3.1 be covered and have walls which arc easy to
clean;

3.2 have waterproof flooring which is easy to wash
and disinfect, and laid in such a way as to facilifate
the drainage of wa'er and have a hygienic waste water
disposal system;

3.3 be cquipped with sani‘ary facilitics with an
appropriate number of wash basins and flush lavato-
tws.  Wash basins shall be supplied with materials
for cleaning the hands and single use handtowels;

3.4 be well lit to facilitatc the inspeciion of fishery
products;

3.5 when they are used for display or storage of
fishery produc s, not be used for other purposes, vehi-
cles amittin cxhauq{ fomes which may impair the
quality of tlgwc fishery products must not he admitted
to markets, undesirable an‘mals must not be admit-
ted ;

5.6 be cleaned regularly and at least after each
sale, crates must after each sale, be cleaned and rins-
ed inside and outside with potable water or clean sea-
water; where required, they must be disinfected; .
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3 7 have dlbplay\,d i a prominent posmnn signs:
prohibiting smoking, spitling, ea ing and drinking;

3.8 have facilitics 1o provide adequate water sup-
plics; :

3.9 have special watertight receptacles made  of
corrosion resistant  malerials for  fishery products
which are unfit for human consumpticn ; !

4, After landing or, where appropria'e, after  first
sale, fishery products must be transported without de-
fay at temperature of melting ict. p

5. The general condiiions of hygicne laid down in
Anncxure-111, Section-II, with the exception of point
2.1.1 shall apply muta‘is mutandis to the markets in}
which fishery products are displayed for sale or stored.

6. The wholesale markets in which fishery products
arc displayed for sale or stored shall be subject to the
same condi ions as those laid down in points 3 & 5 of
this Annexure and to those sct out in poin's 2, 11, 12,
of Section-I of Annexure-III

7. The general conditions of hygienc laid down in .

Annexure-[11, Scction-11 shall apply mu‘atis mutandis
to wholesale markets.

ANNEXURE IIT

I. GENERAL CONDITIONS  RELATING TO»
PREMISES, BUILDING AND EQUIPMENTS

. Premises and building

1.1 The immecdiate approaches of the proccssmg
areas shall be concreted or tarred or turfed fo preven.
wind blown dust.

1.2 The processing cstublishment shall be housed
in a building of permanent nature; affording sufficien®
protection from normal climatic hazards  like wind
blown dust and rain and shall be of sufficient size for
work to be carricd out under adequate hygienic condi-
tions, Their design and layout shall be such as to
preclude contamination of the product. Cleap and
contaminated parts of the building shall be properly
separate,

1.3 The food handling areas shall bec comple'ely
separated from the area used for residentiul purpose.

1.4 The layout of different sections shall be in such
a way as to facilitate the smooth and orderly flow of
work to prevent possible cross contamination.

1.5 There should be adequate naiural or ariificial
lighting. Thc bulbs and tubes should have protective
cavering.

1.6 There shall be adequate facilitate for na’'ural
or mechanical ventilation system to provi(k fresh air
and where necessary good steam and water vapour cx-
traction facilities shall be provided.  Ventilation
opcnmg shall be prov1ded with fly proofing arrange-
men’s.

2. Fly-proofing, vermin and animal control
2.1 The processing areas including the raw matc-

rml receiving and storing area shall be provided with
effective fly-proofing arrangements. Suitable  steps
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ﬁh.lll also be taken to prevent thc cntry of insects,
rodents, birds and animals in‘o the processing area,

3. Receiving area

3.1 There shall be a raised platform to unload the
raw material before being taken to the raw material
recciving arca. The sides and top of this platform
shall be sufficiently protected from ex’raneous con-
tamination.

3.2 The arca in which the raw material is received
and s'ored shall be so  separated from the area in
which the finished product is prepared or packed
as to climinate contamination,

4, Ceiling, wall and floor of work rooms.

4.1 The floor of the food handling area shall be
wa'er proof, easy to clean and disinfect and laid down
in such a way as to facilitate the drainage of the water
casily or provided with equipment to remove water.
There shall be no water stagnation on the floor.

4.2 The internal walls of the food handling arca
shall be durable and have smooth surface which are
casy to clean, and impermeable wa‘erproof and light
coloured.

4.3 Walls shall be free from projection and all pipes
and cables shall be neatly coverced.

4.4 Wall to wall and wall to floor junciions shall be
rounded off to facilitate proper cleaning.

4.5 Ceiling shall be free from cracks and open jointe
and shall be smooth, waterproof, light coloured
and easy fo clean.

4.6 All doors and windows shall be durable and
made of corrosion resistant material and shall be of
sclf closing type and easy to clean wih fly proofing

“arrangements.

4.7 All window sills shall be sloping inwards.

4.8 All entry poin‘s into the proccssing arca shall
be provided with feet washing pit of sui'able size. The
pit shall be provided with potable water and disin-
lectant. The slagnant water shall be changed at
frequent intervals.

4.9 All entry points into the processing area shall
be provided with adequate facilities for cleaning and
disinfecting hands.

4.10 Instroments and working cquipments such as
tables, contaigers, conveyor belts, knives and other
utensils used shall bc of smooth c¢orrosion resistant
materials, casy to clean and disinfec'.

4.11 Utensils used for  ipedible or contaminated
matcrials shall be identificd by specific mark or colour
or shape and shall not be used for handling edible
produc’s. Adequa’c waste receptacles shall be pro-
vided for frequent removal of waste from the working
arcas.
shall

4.12 lce crusher or flake ice machine b=

provided.
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5. Machinery
5.1 Freezing equipments sufficicn!ly powcrful to
achieve a rapid reduction in the temperaiure so that

the required core temperature is obtained within the
minimum period shall be provided.

5.2 The freeing equipment shall be fitted with
guages to indicate temperature and pressure.

6. Cold rooms|Storage

6.1 Chill room auad ice
wherever neccessary.

store shall be provided

6.2 The cold rooms wher the finished products are
stored shall have sufficien’ly powerful  refrigeration
plant to keep products at temperature prescribed.

6.3 The floor of the cold rooms shall be wa'er proof,
easy to clean and disinfect and laid-down in such a
manner as to facilitate the drainage of water or shall
be provided with equipment to remove water.

6.4 Walls shall have smoo'h surface and shall be
durable, impermeable and easy to clean.

6.5 Ceiling or proof linings shall be easy to clean.

6.6 Doors shall be of durable materinl and casy to
clean. f

6.7 There shall be adequate lighting.

6.8 The idea] temperature of the cold s'orage shall
be minus 18° Celsius or below.

6.9 The cold storage shall be fitted with automatic
temperature recording device.

6.10 The cold storage shall have suitable arrange--
ment on the floor and walls to facilitate free circula-
tion of air.

6.11 An ante-room of suitable size shall be pro-
vided. e

6.12 There shall be an efficient alarm system.

6.13 Air curtains shall be provided at the entrance
of the ante-room and cold sforage.

6.14 The cold storage shall be maintained in good
hygicenic conditions.

7. Facilities for adequate supplies of potable
water or alternatively, clean sea-water or sea-water
treated by an appropriate system, under pressure and
in sufficient quantity shall be provided. However,
by way of exccption, a supply of non-drinking water
is permissible for the production of steam, fire-fight-
mg and the cooling of refrigeration cquipment, pro-
vidcd that the pipes installed for the nurpose pre-
clude the use of such water for other purpose and
present no  risk of contarnination of the products.
Non-drinking watcr pipes shall be clearly distinguish-
ed [rcm those used for drinking water or clean sea-
water,

8. Arrangements for hygienic waste water dispo-
sal shall be providad.

9. Facilities to provide sufficient quantitics of good
quality ice manufactured from potable water in
crashed form or flake/chunk ice.

10. An adequate number of changing-rooms with
smooth, water-proof, washable wulls and floors, wash
basins, Nush lavatorics and lockable cupboards shall
be provided. The lavatories shall not cpen directly
on to the work rooms. The wash basin must have
materials for cleaning the hands and disposable
towels, the wash basin taps must not be hand-opera-
ble,

11. I the volume of products treated requires re-
gular or permanent presence an adequately equipped
iockable room for the exclusive use of the inspection
service shall be provided.

12. There shall be adequate facilities for cleaning
and disinfecting means of transport,

13, Establishments keeping live usnimals such as
Crustaceans and fish must have appropriate fittings
ensuting the best survival conditions provided with
watcr of a quality such that no harmful organisms or
substances are transferred to the animals.

II. General conditions of hygiene.

1. General conditions of hygiene applicable to pre-
m.ses and equipment :

1.1 Floors, walls and partifions, ccilings or roof
Lnings, equipment and instruments used for work-
ing un hishery products must be kept in a satisfactory
statc of cleanliness and repair, so that they do not
ceistitule & source of contamination for the pro-
ducis.

1.2 Rodents, insects and any other vermin must
be systematically  exterminated in the premises or
on the equipments, Rodenticides, insecticides, dis-
infectents and any other potentially toxic substances
must be stored in permises or cupboards which can
be locked ; their use must not present any risk of
conamination of the product.

1.3 Working aress,  instruments and  working
cquipmet must be used oply for work on fishery
pioducts.  However. on authorisation by the com-
pet it authority they may be used for work on other
foodstufts also.

1.4 Potable water or clean sea-waler must be
used tor all purposes. However, by way of an ex-
WOt Bon-potdble  water may be used for steam
prodaction, fire-tighting and the cooling of refrige-
raton equwpment. nprovided that the pipes installed
lor the purpose preclude the use of such water for
other purposes and present no risk of contamination
uf the products,

1.5 Detergen’s, disinfectants and similar substan-
ces must be approved by the competent authority
and used in such a way that they do not have adverse
eflects on the machinery, equipment and products,

2. General  wonditions of hygiene
saff

2.1 The highest possible standard cf cleauliness
is required of staff. More specifically :

applicable to

2.1.1 Staff must wear suitable clean working
clothes and headgear which complelcly encloses the
hair, This applies particularly to persons handling
cxposed fishery products :
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2.1.2 Staft assigned to the handling and prepara-
ton of fishery products must be requircd o wash
their hand at least each timc to work i, resumed.
wounds on the hands must be covered by a water
proci dressing ;

2.1.3 Smoking, spilting, eating and drinking in
work and storage premises of fishery products must
he prohibited.

22 The cmployer shall take ell the requisite
measuies lo prevent persons liable to  contuminate
fiishery products from working on and handling
them, wilil there is evidence that such persons can
do se withowt visk.

When reeruited, any person workiog on and hand-
ling fisnery products shall be required to prove, by
a medival certificate, that there is no impediment to
such employment. The medical supervision of such
a person shall be governed by ke sational legislation
in force.

ANNEXURE—IV
FISHERY PRODUCTS ON SHORE

1. Cunditions for fresh products :

I. Where chilled, unpackaged products are not
despatched, prepared or processed immediately after
reuching the cstablishment they must be stored under
ice ip the establishment’s cold room, Re-icing
must be carried out as often as is necessary; the ice
used, with o without salt, must be made from po-
table water or clean sca-water and be  stored under
hygicric conditions in receptacles provided for the
purpoce; such receptacles must be kept clean and in
goad state of repair, Prepacked fresh products must
be chilled with icc or mechanical refrigeration plunt
creating simuilar temperature  conditions,

2, If they are not carried out on board, opeiations
such s heading and gutting must be caried out
hygieaically. The products must be washed throughly
with potablc waler or clean seawater immediately
afier such operations.

3. Opurations such as filleting and slicing must
be carried out in such a way as to avoid the con-
tamination or spoilage of tillets and slices, and in
a place other than that used for heading and gutting
operations, Fillets and slices must not remain on
work tables anvy longer than is nccessary for their
preparation, Fillets and slices to be sold fresh must
be chilled as quickly as possible after preparation.

4, Gats and parts that may constitste a danger
to public health must be separated from and removed
from the vicinity of products intended for human
consumption.

5. Coutainers used for the despatch or storage of
fresh fishery products must be  designed in such o
way as to cnsure both their  protection from con-
tzmtination and their prescrvaion under hygienic con-
diticos and more particularly they must provide ade-
quawe drainage of melt water.

6. Unless special facilitics are provided for the
contirucus disposal of waste, the latter must be
pleced 1n leakproof, coversd countainers which ore
easy ta clean and disinfect,
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Waste must not be allowed to  accumulate in
worhing urcas, It must be removed cither continnous-
Iy or as soon as the containers are full. At the end
uf cuch working day, the waste Containers shall, be
shifled te prermses intcnded for storage of such con-
tainers. The containers, receptacles andor premises
set aside for waste must always be thoroughly cleaned
and, i appropriate, disinfected after use, Waste stored
there musi not goustitute a source of contamination
for the establishment or of pollution of its surroun-
dings,

It Conditions for frozen products :
1. Piants must have ;

.1 Freczing equpiment sufficiently powerful to
achicve a rapid reduction in the temperature so that
the femperaures laid dewn in this notification can be
obtaived in the product;

l.2 Ficezing equipment sufficiently powerful to
keep peoducts in storage rooms at a temperature not
cxeceding those laid down in this nofification, what-
cver lne ambient temperaure may be.

However, for technical reasons  telated  to the
methed of freczing and to the handling off such
products, for whole fish frozen in brine aad intended
for cinning, higher temperaturcs than those laid
down in this notification are acceptable although
they may not exceed—9°C.

2. Jicsh products to be frozen or quick frozen
must comply whth the requirements of Section-l of
of this» Annexurc.

3. Storage rooms nrust  have a  tempcrature re-
cording device in a place where it can easily be read.
The temperature sensor of the  recorder must be
Jocated in the arca furthest away  from the cold
souree, i.c. where the temperature  in the storage
raocny i the highest, Temperature  charts must be
avulabie for inspection by the supervisory authorities
atteart, during the period in which the products are
slored,

[il. Cenditions tor thawing products :

Fstablishments that carry out thawing operations
must comply with the following requirements :

(1Y fishery produats wmast be  thawed under
hygicnic  conditions; their contamination
must be avoided and there must be ade-
qualc drainage for any melt waler pro-
duccd;

During thawing, the temperature of the
products must not increase excessively;

(2) alter thawing, fishery products must be
handled in accordance with the require-
ments of this notification, when they are
prepared of procesed, these operations must
be carried out without delay.

1V. Cenditions for processed products :

1. Fresh. frozen and thawed products used for
precessing must comply with the  requircments of
Sections-1 or IT of this Annexure;

% Where the processing trzatment is cartied out to
aiibit thz  development of pathogeric  miero-
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organisms, or .f it is a slgnmcam 1at.tor in '[hL pre-
servation of the product, the treatment must be
scienifically recognised by the law in force and! or
appicved by the competent authority;

The person, responsible  for an establishment
inust keep a register of the processing carried out,
Depending on the type of process employed heating
tim2 and temperature, salt content, PH, water con-
tent, ete. miust be monitored and controlled, Records
must be kept atleast for the expected storage life of
the products sud be available to the competent
authority.

3. Fer products which are preserved for a limited
period by a treatment such as saiting, cmokmg
dr iug or marinating the appropriate conditions for
storage must be clearly marked on the packaging.

4, Caning

In the case of fishery products which have been
subjected to sterilization in hermetically sealed con-

taincrs;

4.1 The water used for the
must be potable water;

preparations of cans

The process used for the heat treatment must
be approptiate, having regard to such major criteria
as: the heaving time, temperature, filling, size of con-
tainers, ete., a record of which must be kept; the
heat treaiment muost be capable of destroying or in-
acivaiing pathogenic organisms and the spores of
pathogen'c micro-organ’sms. The heating equipment
must be fitted with devides for verifying whether
the containers have in fact undergone appropriate
heat {(rcament. Potable water must be used to cool
con‘ainers after heat treatment, without prejudice to
the presence of any chemical additives used in ac-
cordance with goed technological practice to pre-
veni corrosion of the equipment and containers ;

4.3, Further checks 'must be carried out at
randem by the manufacturer to ensure that the pro-
cesscd products have undergone  appropriate heat
trearment, viz. o

incubation tests, incubation must be curried
out at 37 + 1°C for seven days or at
35 + 1°C for ten days;

micrebiological examination of contents and
containers in the establishmeni’s laboratory
or in another approved laburatory.

4.4 Sump}:w must be taken of production cach

days at rr‘m~ fermined intervals, to ensure the effi-
cency of sgaling, For that purpose appropriate
equipmen: must be available for the c¢xamination of
cross seciions of the can—-seams,

4.5 Checeks are carried out in order to ensure that
con’ainers “are not damaged ;

4.6 Al containers - which have undergonc heat
treaiment under practicaily identical conditions must
be given a batch identification mark,

3. Smoking.

Smoking roust be carried out in separate. premises
¢r a special  place equipped, if necessary, with a

: EXTRAORDINARY
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w"ina ion syst;m to prcvcnf thc smokﬂ and heat
{rem the combustion from affecting  other premises

r places where fishery products are prepared, pro-
gmmd ¢r stored.

5.1 Majerials used to produce smoke for the
smoking of fish must be stored awav {rom the place
of smok’ng and  must be used in such a way that
lhcy do not contaminate the products.

.2 Materials used to produce smoke by burning
wood that has been painted, varnished, glued or has
undergene any chemical preservation treatment must
be prohibited.

5.3 After smoking, products must be cooled rapi-
dly to the temperature required for their preserva-
ton before beng packaged.

6. Salting.

6.1 Salting operations must take place in diffe-

rent  premises and  sufficiently removed from the
prentises  where the other operations are carried
out.

6.2 Salt used in the treatment of fishery products
must be clean and  stored in such a way as to pro-
clude contamination. It must not be re-used

6.3 Any container used for salting or brining
must bz constructed in such a  way as to preclude
contamination during the salting or bringing pro-
cess.

6.4 Centainers or areas used for salting or brig-
ing must be cleaned before use.

Cooked crustacoans and molluscan  shellfish
pro¢ ducts.-—Crustaceans and molluscan shellfish must
be cocked as follows

7.1 any cocking must be followed by rapid cool-
ing, water used for this  purpose mus® be poable
water or clean sca-water. If no other method of
preservalion is used, cooling must continue until the
temperature  approaching that of melling ice is
teached.

7.2 sheliing or shucking must be carried out under
hygen’e conditions avoiding the contamination of the
praduct, Where such operations are done by hand,
workers must pay particular atfention to the wash-
ing of their hands and all working surfaces must be
cleaned thorougily, If machines are used, they must
be cleaned at frequent intervals and disinfected after
each working day. After shelling or shucking,
conked products must immediately be frozen or/kept
chilled at s temperature which will preclude the
growih of pathogens, and be stored in appropriate
premises

7.3 ¢very manufacturer must carry out micro-
bological checks on his production at regular infer-
vals, complying with the standards.

8. Mechanically recovered fish flesh,

The mechanical recovery of fish must be

carried cut under the following conditions

8.1 mechanical recovery of gutted fish must take
lsce without undue delay after filleting, using raw
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ec of guts. Where wholz fish are used,
they must be gutted and washed beforehand

8.2 the mach'nery must be cleaned at frequent
infervals and ar least every two hours ;

8.3 aficy recovery, machinically rrcovered flesh
must ne frozen as quickly as possible or incorporated
i a meduct  intended for - freezing or establishing
treatment. : '

V. Conditions concerning parasites,

. During preduction and before they are released
for human consumption, fish and fishery products
must be subject to a visual inspection for the pur-
pose of detecting and removing anv parasites that
are visible. Fish or parts of fish which are obvicus-
ly infected with parasites, and which are removed,
nust not be packed for human consumption.

2. T}]w fish and fishery products referred to sn
point 3 which arc'to be consumed as they are, must,
i addition, be subjected to freezing at a tempera-
ture of rot more than -——20°C in all parts of the
product for not les than 24 hours.. Products sub-
jected to this freezing process must be either raw or
finished.

3. Fish and fishery products subject to the condi-
tions in point 2 ;

3.1 fish to be consumed raw or almost raw, e. g.
raw hereng ‘Maatje” 5 -
3.2 the following species, if they are to undergo

a cold smoking process at which the internal tempe-
rature of the fish is less than 60°C.

—-  mackerel.
— sprat.

3.3 marinated and/or salted heriing where this
process 1s insufficient to destroy the larvae of nema-
todes.

Criterin shall be laid down which must enable
the process which are deemed sufficient or insuffi-
cient to destroy nomatodes to be defined.

4. Minufacturers - must ensure that fish and fish
products listed in point 3 or the raw materials for
use in their manufacture are subjected to the treat-
ment deccribed in point 2, prior to their release for
consumption.

ANNEXURE—V

HEALTH CONTROL AND MONITORING OF
PRODUCTION CONDITIONS

1. General Monitoring : ‘
The competent authority shall make adequate
arrangements for checking and monitoring ‘in crder

to establish that the requirements laid down in these
teles are complied with.- '

Such arrangements shall include in particular :—

(1) "a suitable check on the ‘fishing vessels,
en the under standing that ‘such checks
may be carried ‘out duting the stay of the
vessel in port;

{2) o suitable check on the conditions of
fanding and first sale:

(3) suitable checks on harvesting, transport,
tclaying and putification aveas of bivalve
uclluses of  pre-processing  and  proces-
_S:1'g centres.,

(4} an inspection at regular intervals of estab-
Lishment to check w0 particuler;

12} whether pre-processed material has been
processed from  pre-processing  premises
having an adequate hygienz conditions.

(b whether the conditions for approval are
stijl fulfilled;

{cy. whether the fresh, frozen and processed
fish .and fishery products are handled
correctly;

(d) whether the cleanliness of the premises
facilitics and  instbruments snd  staff
hvgicne are maintained.

(¢) whether identification mavrks are put on

correctly. , :

(5) A cheek on storage and transport condi-

~ tions,
IT. Special Checks :

. Organoleptic checks

" The competent authority shall carry ou inspection
at the time of landing or before first sale
and also during subsequent stages of procéssing,
storage and fransport to check, whether the products

are fit for human consumption. The inspeciion com-
prises orgaroleptic checks carried out by sampling.

1.1 If the Organoleptic examination reveals that

the fishery products are not fi¢ for human consump-

{ion, measures shall be taken to withdraw. them from
sale and to dispose them off in such way that the
rejected miamcerial is not used for export,

1.2 If the organolaptic examination reveals any
dout as to the freshness of the fishery products, use
may be miauwe of chemical checks or microbiclogical
analysis. :

2. Parasiv. checks

Before they are released for human corsumption.
fish ana msnery products must be subjected to a
visuat anspection by way of sample, for the purpose
of detecung .any parasites that are visible. Fish or
parts of fisn which are cobviously infested with para-
sites, and which are removed shall be disposed of
in such a way that such material is not used for
export. '

3. Histamine check

Wherever necessary samples shall be drawn and
tested for Histamine conten”.

Nine "samples must be taken® from cach

~Nine batch.
this ‘must fulfil the following requirements @ o

-~ the mean value must not exceed 100 ppm;
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-~ two samaples may have a value of more than
100 ppm; but less than 200 ppm;

-— 1o samples may have a value cxceeding
200 ppn.
Lhese limits apply only to  fish  spevwes  of the

following families ; Scombridge and Clupcidae. How-
ever, Bsh belonging to  these families which have
wulergone enzyme ripening treatment in brine may
aase higher histamine levels but not  more  than
twice the ubove value, Examipations must be carvied
out in accordance with Treliable, scicntifically r2-
cognised methads, such as high-performance tiquid
chrematography (HPLC).

4, Contaminants present in the aqualic environ-
ments

Without prejudice to the rules concerning water
protection and management and in  particular those
concerning pollution of the aquatic  environment, the
fishery products must not contain in their edible
parts contaminants present in the aguatic environment
such us heavy metals and organochlorinated sub-
stances ut soch a level that the calcalated distary
intahe ecxceeds the acceptable daily or weekly in-
take for humans.

A monitoring system must be established by the
competent anthority to check the level ¢f contamina-
ticn of fishery products,

5. Microbiological analysis

Wheirover necessary, samples shall be drawn and
lested for microbiological factors,

Sampling plans, mcthods of analysis and
tauce criteria for this purpose shall be :

() As per the requirements of importing coun-
tries

accep-

or

(h) As per the microbiological Manual issued
by Export Inspection Council.

ANNEXURE—VI
PACKAGING

1. Puckaging must be carried out under satisfac-
tory conditions of hygiene, to preclude contamination
of the fishery produc's.

2. Packaging materials and products liable to enter
into contact with fishery produc’s must comply with
all the rules of hygiene and in particular :

as to impair the

-~ they must not be such
of the fishery

organoleptic characteristic
products;

— they must not be capable of transmitting
to the fishery products substances harmful
to human health;

— they must be strong enough 1o proteet the
fishery products adequately.

3, Containers used for transport of raw material
tu the processing plant shall not be used to store the
accepted raw materials and also in subsequent pro-
cessing such containers shall be identifiable by suita-
bl: colour or marks,

4. With the cxception of certain containers made
of impervious, smooth and corrosion resistant mate-
ritl wheeh are casy to clean and  disinfact, which
may be re-used after cleaning und disinfacting, packa-
ging materials my not be re-used, Packaging mate-
rvials used for fresh products held under ice must
provide adequate drainage for mclt water.

5. Unused packaging materials must be stored in
premubses away from the production  area  and be
pro‘ected from dust and contamination.

ANNEXURE--—-VI1
t. Identification mark

I.1. The packages of Fresh, Frozen & Processed
Fish »pd Fishery Products and accompanying docu-
ments shail bear the numerical processor  Code
(upproval number) allotted by the competent aztho-
rity followed by an abbreviation ¢r full d=scription of
the name and type of the product year, moath &
date of production. An illustration is given below :

520 FSPO
4 A 10

-— 520 the numerical code allotted by the
competent authority to the processor;

-— T8 : name of the product (Frozen Shrimp)

— P.D: type of the (Pooled &
Devsined)

product

~~ 4 @ year of processing (the last digit of
1994 )
— A : the month processing (First month

i.e, January)

~— 10 : data of processing (10th day of the
month)

|
L2, The following abbreviations shall be used
for the manth of the year —

January —
February —
March —
April —
May —_
June —
July —
Augugt —

September —
October —_
November -—
December ~—

ANNEXURE~—VIII
STORAGE AND TRANSPORT

1. Fresh, Frozen and Processed Fish and Fifhery
Products must, during storage and transport, be kept
at the temperature faid down in this notification and
in particular :—

—-  Fresh or thawed fishery products and
cooked and chilled crustancean and molus-
can shellfish Mpmducts must be kept at the
tempreture melting ice;

SR os >
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-— Frozen Fisheries Products with the cxcep-
tion of frozen fish in brine intended ior
the manufacture of Canned Foods, must
be kept at an even temperature of —18°C
or less in all parts of the product, allowing
for the possibility of brief, upward fluc-
tuations of not more than 5°C, during
lransport;

—~ processed products must be kept at the
temperature specified by the manufacturer,
when the circumstances so require.

2. Where frozen fishery products are transported
from a cold storage|plant to an approved establish-
ment to be thawed arrival for the purposes of pre-
paration andjor processing and where the distance
to be covered is short, not  exceeding 50 km., or
1 hour journey, the competent authority may grant
a derogation from the conditions laid down in point I,
second para,

3. Products may not be stored or transported with
other products which may contaminate them or affect
their hygien, unless they are packaged in such a
way as 1o provide satisfactory protection,

4. Venicles used for the transport of fishery pro-
ducts must be constructed and equipped in such
a way that the temperature laid down In this notifi-
cation can be maintained through out the period of
trunsport. If ice is used to chi%l the products, ade-
quuate drainage must be provided in order to ensurc
that water from melted ice does not stay in contact
with the products. The inside surfaces of the means
of transport must be finished in such a way that
they do not adversely affect the fresh, frozen and
processed fish and fishery products. They must be
smooth and easy to clean and disinfect

5. Means of transport used for fresh, frozen and
processed fish and fishery products may not be used
for transporting other products likely to impair or
contaminate fishery products, except when fishery
preducts can be guaranteed uncoataminated as a
result of such transport being thoroughly cleared and

disinfected.

6. Fresh, frozen and processed fish and fishery
products may not be transported in a vehicle or
container which is not clean or which should have
been disivfected.

7. The trapsport conditions of Fresh, Frozen and
Processcd Fish and Fishery Products to be exported
shall be such that they do not adversely aftcct the
preducts,

ANNEXURE—IX

In accordance with Clause 9 of the Notifica-
tion: guidelines must be laid down for application
of principles on which own checks are to be
based. It is also necessary to define what 1s meant
by identification of critical points and the estab-
lishment and implementation of methods|moni-
toring such critical points. It has also been pres-
ctibed that laboratories must be approved by the
campetent authority and written records must be
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maintained containing all information relating
to the establishment of own checks and the re-
sults of these checks. Even though, the design
and introduction of own checks will differ from
one establishment to another, it is necessary to
issue some guidelines to facilitate the uniform
application of Clause No. 9 of this notification.

1. “Own checks” means all those actions aimed
at ensuring and demonstrating that fresh Frozen
and processed fishery products satisfy the require-
ments of the Notification. These actions must
correspond to an approach internal to the estab-
lishment and they must be developed and imple-
mented by the persons responsible for each unit.

1.1 As part of internal approach the establish-
ment may use guides of Good  Manufacturing
Practices drawn up by appropriate professional
organisation and acceptable to¢ the competent
authority.

1.2 The persons responsible for the establish-
ment must ensurc that all staff concerned for
“own checks” receive adequate training in order
to effectively participate in the implementation
process.

2. “Critical Point” means any point, step  or
procedure at which control can be applied and a
food safety hazard can be prevented, eliminated
or reduced to acceptable levels, All critical
points which are useful for ensuring compliance
with the hygiene requirements of this Notification
must be identified. For the purpose of identify-
ing these critical points, Appendix-I of this An-
nexure shall apply.

2.1 The critical points are specific to each
establishment depending on the raw materials,
its-uses and on its manufacturing process, struc-
trues and equipments, end products and monitor-

ing system.

3. “Monitoring and checking such critical points”
includes all those of observations|and|or measure-
ments necessary to ensure that critical points are
kept under control. Monitoring and checking cri-
tical control point does not include  veryfying
that end products conform with the standards
laid down in this notification. For the purpose of
introducing and implementing monitoring and
checking Appendix-IT of this  Annexure shall

apply.
4. Sampling for laboratory analysis referred to
Clause 9.3 of this Notification is intended to

confirm that the own checks system complies
effectively with Clause 1, 2 and 3 above.

4.1. The persons responsible for the e?stablish-
ment must make provision for a sampling pro-
gramme which though not concerning systemati-



cally every production  batchlcode, nevertheless
allows:

(u) Validation ol the own check system when
tirst set up:

(b)Y If nccessury, tevalidation ol the system
in case of change to the characteristics
of the product or to the manufacturing
process:

(¢) Verilication at specific intervals that all
provisions are still appropriate and pro-
perly complied with.

4.2 Own checks system shall bDe confirmed in
accordimce with the provisions set out in Appen-
dix--II1 of this Aunexure.

5. For the approval of laboratories mentioned
in Clause 9.3 of this Notification, the competent
authority shall tuke into uccount the requirements
of CN 45001'1SO suide 25'NABL Criteria stand-
ards or the equipvalent requircmants. However,
for the approval of establishments internal labo-
ratories the competent authority may base on
less restrictive principles.

6. In order to keep a “Written record™ or record
registered in an indelible fashion referred to in
the Clause 9.4 of this Notification, the persons
responsible for the cstablishment must document
all information reluting to the implementation of
own-checks and their verification.

6.1 The documentation referred to at (6) above
must include the following 2 types of information
to be kept for submission to the competent autho-
rity:

(a) A detailed and comprehensive document
including:

— description of the product:

— description  of the manufacturing pro-
cess indicating critical points;

-~ for each critical point, identified hazards
assessment of risks and control  mex-
SUTres:

~—  Procedures tor monitoring and checking
at each such critical point with identi-
fication of critical limits for parameters
that necd to be controlled and correc-
tive uction to be taken in the case of
loss of control;

— procedures for verification and review.

(b) Records of observations and'or measure-
ments relerred o at (3) above, the results of veri-
fication referred to in (4) above reports and
written accounts of decisions relating to corrective
action when taken. An appropriate  dosument
management system should be provided for easy
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retrieval of all documents relating to an identi-
fied production batch|code.

7. The competent authorities shall ensure ap-
propriate training of inspection staff authorised
to perform official checks to allow them to assess
own-checks system set up by the persons respon-
sible for the establihment on the basis of the
documents subinitted,

GENERAL PRINCIPLES

It is recommended that a model of logical ap-
proach be followed, of which the following princi-
ples form the essential components:

— identification of hazards. analysis  of
risks and determination of measures
necessary to control them;

~— identification of critical puints;

—— gstablishment of critical limtis for each
crtical point;

—— establishment of corrective action to be
tazken when necessary;

~ establishment of monitoring and check-
ing procedures,

~— establishment of verification and review
procedures;

— establishment of documentation
cerning all procedures and records;

con-

Such a model, or the principles on which it is
based, should be used with the flexibility appro-
priate to each situation.

APPENDIX 1
IDENTIFICATION OF CRITICAL POINTS

It is recommended to proceed to the following
activities in sequence,

1. Assembly of a multidisciplinary team.—This
team, which involves all parts of the enterprises
concerned with the product, needs to include the
whole range of specific knowledge and expertise
appropriate to the product under consideration,
ity production (manufacture, storage, and distri-
bution), its consumption and the associated po-
tential hazards.

Where necessary, the team will be assisted by
specialists who will help it to solve its difficulties
as regards assessment and control of critical
points.

The team may consist of:

— a quality control specialist who under-
stands the biological, chemical or physi-
cal hazards connected with a particular
product group:
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-— a production specialist who has respon-
sibility for, or is closely involved with,
the technical process of manufacturing
the product under study;

— a technician who has a working know-
ledge of the hygiene and operation of
the process plant and equipment:

— any other person with specialist know-
ledge of microbiology, hygicne and
food technology.

One person may fulfil scveral of these roles,
provided all relevant inofrmation is available to
the team and is used to ensure that the own-
checks system developed is reliable. Where ex-
pertise is not available in the  establishment.
advice should be obtained from other sources
(consultancy, guides of good manufacturing prac-
tices, etc).

2. Desctiption of the product.

The end product should be described in terms
of:

-— Composition (e.g. raw materials, ingre-
dients, additives, etc.);

— structure and physico-chemical charac-
terstics (e.g. solid, liquid, gas, emulsion.
AW, Ph, etc.);

— Processing (e.g. heating, freezing, dry-
ing, salting, smoking, etc. and to what
extent);

— Packaging (e.g. hermetic, vaccum, modi-
fied atmosphere);

— storage and distribution conditions:

— required shelf life (e.g. sell by date and
best before date);

— instructions for use:

-— any microbiological or chemical criteria
applicable. ‘

3. Identification of intended usc.—The multi-
disciplinary team should also define the normal
or expected use of the product by the customer
and the consumer target groups for which the
product is intended. In specific cases, the suitabi-
lity of the product for particular groups of consu-
mers, such as institutional caterers, travellers, etc.
and for vulnerable groups of the population may
have to be considered.

4, Construction of a flow diagram (Description
of manufacturing process).—Whatever the for-
mat chosen, all steps involved in the process. in-
cluding defays during or between steps, from re-
ceiving the raw materials to placing the end pro-
duct on the market, through preparation, process-
ing, packaging, storage and distribution, should
be studied in sequence and presented in a detailed
flow diagram with sufficient technical data.
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Type of data may include but are not limited
fas
~—— Plan ol working prenvises and ancillary
premises;
~— equipment layout and characteristics;

— scquence of all process steps (including
the incorporation of raw materials, in-
gredients, or additives and delays dur-
ing or between steps):

- technical parameters of, operations (in
particular time and temperature, includ-
ing delays);

—  flow of products (invluding
cross-contamination )

— segregation of clain and dirty areas (or|
high low risk areas):

— cleaning and disinfection procedures;

~— hygienic environment of thc establish-
ment;

potential

— personnc) routes and hvgiene prectices;

~— product storage and distribution condi-
tions.

5. On-site confirmation of low diagram.——After
the flow diagram has been drawn up, the multi-
disciplinary team should contirm jt on site during
operating hours. Any observed deviation must
result in an amendment of the original flow dia-
gram to make it accurate.

6. Listing of hazards and control measures.—
Using the confirmed flow diagram as a guide, the
team should:

6.1 List all potential biological, chemical or
physical hazards that may be rcasonably expected
to occur at each process step (including acquisi-
tion and storage of raw materials and ingredients
and delays during manufacture ),

A hazard is a potential to cause harm to health
and 1s anything covered by the hygiene objectives
of this notification. Specificallv. it can be any of
the following:

-— unacceptable contamination (or recon-
tamination) of a biological (micro orga-
nisms, parasites). chemcial or physical
nature of raw materials, intermediate
products or final products,

-— unacceptable survival or multiplication
of pathogenic micro-organisms and un-
acceptable generation of chemcials in
intermediate products, final products,
production line or line environment.

— unacceptable production or persistance
of toxins or other undersirable products
of microbial metabolism.
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For inclusion in the list, hazards, must be of
a nature such that their elimination or reduction
to acceptable levels is essential to the production
of safe food.

6.2 Consider and describe what control mea-
sures, if any, exist which can be applied for each
hazard.——Control measures are those  actions
and activities that can be uscd to prevent hazards,
eliminate those or reduce their impact or occur-
rence to acceptable levels,

More than one control measure may be requir-
ed to control an identified hazard and more than
one hazard may be controlled by one  control
measure, For instance, pesteurization or controlled
heat treatment may provide suflicient assurance
of reduction of the level of both solmonells and
listeris. Control measures need to be supported
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by detailed procedures and specifications to en-
sure their effective implementation. For instance,
detailed cleaning schedules precise heat treatment
+ specifications, maximum concentrations of preser-
vatives used in compliance with the applicable
rules on additives of the importing countries.

7. Methods for identification of critical points.-
The identification of a critical point for the con-
trol of a hazard requires a logical approach. Such
an approach can be faciliated by the use of the
following decision tree (other: methods can be
used by the team, according to their knowledge
and experience).

Decision tree for the identification of critical
points.—Answer each question in sequence, at each
step and for each identified hazard.

QUESTION 1.
Are Control measurcs in place of the hazard ?
1 ——————————————
Yclﬂs No Modify step, process or product
| l
| Is control at this necessary for product ———————>  Yeg
] safety 7
! ¥
1 No No + STEP (%)
QUESTION 2
Does that step eliminate or reduce the hazard to an acceptable level ?
I 4
No Yes —— e ||
QUESTION 3 | (I
Could contamination occur at, or bazard J
increase to an unaccpeptable level ? | ll
| ¥
Yes No. ~»STEP (%) ]
' |
QUESTION 4 {
Will a subsequent step climinate or |
reduce the hazard to an acceptable level ? J
{ J i —
YES—-Stops (M) L No | Critical point |

(*) The stop is not a critical point, Proceed to next step.

For the application of the decision tree, each
process step identified in the flow diagram should
be considered in sequence. At each step, the
decision tree must be applied to  each hazard
that may be reasonably expected to occur or be
introduced and each control measure identified.

Application of the decision tree should be flexi-
ble and requires common sense, having consider-
ation for the whole manufacturing process in
order to avoid, whenever possible, unnecessarv
critical points,

8. Action to be taken following identification
of a critical point—The identification of critical

points has two consequences for the multidisci-

plinary team which should then:

— Ensure that appropriate control mea-
sures are effectively designed and im-
plemented. In particolar, if a hazard
has been identified at a step where con-
trol is necessary for product safety and
no control measure exists at that step,
or at any other, then the product or
proces should be modified at that step,
or at an earlier or later stage, to in-
clude a contro! méasure; - S

establish and implement a monjtoring
and checking system at cach critical
point.
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" APPENDIX-I

'ESTABLISHMENT AND IMPLEMENTA-
TION OF MONITORING AND CHECKING
CRITICAL POINTS

An appropriate monitoring and checking sys-
tem is essential to ensure the effective control of
each critical point. To develop such a system, it
is recommended to proceed to the following acti-
vities:—

1. Establishment of critical limits for each
control measure associated with each  critical
point-—Each control measure associated with a
critical point should give rise to the specification
of critical limits. These critical limits corres-
pond to the extreme values acceptable
with  regard t0  product safety.  They
separate acceptability from unacceptability. They
are set for observable or measurable parameters
which can readily demonstrate that the critical
point is under control; they should be based on
substantiated evidence that cHosen values will
result in process control.

Examples of such parameters include tempe-
rature, time, pH, moisture level, additive, preserv-

ative or salt level, sensory parameters such  as

visual appearance or texture, etc.

In some cases, to reduce the risk of exceeding
a critical limit due to process variations, it may
be nccessary to specify more stringent levels (i.e.

target levels) to assure that critical Jimits are
observed.

Critical limits may be derived from a variety
of sources, ;

When not taken from regulatory standards
(e.g. frozen storage temperature) or from exist-
ing and validated guides of good manufacturing
practices, the team should ascertain their validity
relative to the control of identified hazard and
critical points.

2. Establishment of a monitoring and checking
system for each critical point.—An essential part
of own-checks is a programme of observations or
measurements performed at each critical point to
ensure compliance with specified critical limits.
‘The programme should describe the methods, the
frequency of observations or measurement and
the recording procedure,

Observations or measurements must be able to
detect loss of control of critical points and pro-

vide information in time for corrective action to
be taken.

Observations or measurements may be made
preferably continuously. When observations or
measurements are not continuous, it is necessary to
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establish a frequency of observations or measure-
ments which provides reliable information.

The programme of observations or measure-
ments should properly identify for each critical

point : :
—  who is to perform monitoring and check-
ing,
—  when monitoring and checking is per-
formed,
— how monitoring and checking is pet-
formed.

3. Establishment of a corrective action plan
Observations or measurements may indicate :

- that the parameter monitored tends to
deviate from its specified critical limits,
indicating a trend toward loss of control.
Appropriate corrective action to main-
tam control must be taken before the
occurence of hazard.

— that the parameter monitored has deviat-
ed from its specified critical limits indi-
cating a loss of control. It is necessary
to take appropriate corrective action to
regain control. Corrective action has
to be planned in advance by the multi-
disciplinary team, for each critical point,
so that it can be taken without hesijtation
when a deviation is observed.

Such corrective action should include :

—  proper _idcntiﬁcation of the person(s)
responsible for the implementation of
the corrective action,

— description of means and action requir-
ed to correct the observed deviation,

— action to be taken with regard to pro-
ducts that have been manufactured dur-

ing the period when the process was out
of control,

— written record of measures taken.

APPENDIX-IIT
VERIFICATION OF OWN-CHECKS SYSTEM

Own checks system verification is necessary to
ensure that they are working effectively. ~ The
multidisciplinary team should specify the methods
and procedures to be used. Usable method may
Include in particular random sampling and ana-

lysis, reinforced analysis or tests at selected critical

points, intensified analysis of intermediate or final
products, surveys on actual condition during
storage, distribution and sale and on actual use of
the product. Verification procedures may include :
mspection of operations, validation of critical
limits, review of deviations, corrective action and
measures taken with regard to the product, audits
of the own-checks system and its records.
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Venhcatlon should prov1de for conﬁrmatlon of
the suitability of the own-checks system establish-
ed and ensure, afterwards, with an appropriate
frequency, that the provisiops laid down are still
being properly applied.

In addition, it is necessary to revive the sys-
tem, to ensure that it is (or will be) still valid in
case of change. Examples of change include :

—  change in raw material or in product,
processing conditions (factory layout
and environment, process equipment,
cleaning and disinfection programme),

—— change in packaging, storage or distri-
bution conditions,

-— change in consumer use,

— receipt of any information on a new
hazard associated with the product,

Where necessary, such a review must result 1n
the amendment of the provisions laid down.,

Any change to the own-checks system arising
should be fully incorporated into the documenta-
tion and record-keeping system in order to ensure
that accurate up-to-date information is available.

Where criteria are specified in regulations, such
criteria are to be used as reference values for the
verification process.

[F. No. 6]2|94-EI&EP]
A. DIDAR SINGH, Jt. Secy.

AT
7€ freeft, 21 9w, 1995

FLHT. 731 (W) —Fedty qewy, fafe (sarf
framm st fafteror) wifafamm, 1663 (1963 #7 22)
1 9TT 16% F1 39T (1) g0 wwd @iy &t
AW & gY, ST AfgygAAr & %9 929(H),
ot 4 fada, 1990 w1 wfwFir w3 gU frEw AT
¢ fr afufqae Y gra 6 F Ivgrw (7)), FEOT
qaTeTe g wAEIfe i seeeo e, TR -
qre At F wqriya SRifrr gfael S ma-sfame frad-
AE qfaEi o A 9T e gl & faany,
gfufrad &1 o0 6 & wiw sfygfaa awgel &
fratle & fau wamror owdw ¥ og@ sfygaEar &
WETHA FT AT § AR ALY Z T

[®1. & 6f22/90-Esminy £.41]
v N1 fay, sqw afe
NOTIFICATION
New Delhi, the 21st August, 1995

5.0, 731(E).—In exercise of the powers con-
ferred by sub-section (1) of Section 16A of the

EXTRAORDINARY
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Export (Qual]ty Control and Inspcctlon) Act
1963 (22 of 1963), and in supersession of the
Notiﬁcation bearing S.0. 929(E) dated 4th Decem-
ber, 1990, the Central Government hereby directs
that the sub-section (d) of Section 6 of the Act
shall not apply from the date of publication of this
notification in the Official Gazette, for export of
commodities notitied under section 6 of the Act.
exccptmg fish and fishery products by industrial
units set up in the Export Processing Zones. Free
Trade Zones and 100 per cent Export Oriented

Units approved by the Central Goverment.
{F. No. 6]22|90-EI&EP]

A. DIDAR SINGH, Jt. Secy.
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F1 GG w74 gw, fager A 3 f o wrer AT R
Arforsy HETAA EY AfUFUEATH. HTHT 482(W), AT
25 MATE, 1991 ¥ farafafes  amvea fear o,
T e

o wfe=ar ®, Ffa orar gre aRge, oW
IR, TAMIS A9l A5g ARG, TIAA IR, FAL
TJEAIRT, HAX A (FAT gAT) AAT K47 qT (fqAT LA
gar) wied, geTafaT AT FTATAT, AT FW (AT AT
g F12 M) T wHT quy e TAET wRT A
FOEE! & T Y FE AT AT IR, KA gL,
A A HTT g (fgar ga gon) Afes, gemtua
FAY BT, AT FW (I A F W M) WA
T FISHF T AN |

[®1 & 6/5/91-€wrd my £ A(ii)]
LA ERT AL LRSS

NOTIFICATION
New Delhi, the 21st August, 1995

5.0. 732(E).—In exercise of powers conferred
by sub-section (1) of section 16A of the Export
(Quality Control and Inspection) Act, 1963 (22 of
1963), the Central Government hereby directs that
the following amendment shall be made in the
Notification of the Government of India in  the
Ministry of Commerce, No. S.0. 482(E)  dated
the 25th July, 1991, namely:—

In the said Notification, for the words, “Agri-
culture and Food Products, Fruit Products, Fish
& Fishery, Products, Chemicals & Allied Pro-
ducts”, the following words, “Agriculture & Food
Products Fruit Products, Chemicals & Allied
Products™ shall be substituted.

[F. No. 6/5/91-EI&EP|(i)]
A. DIDAR SINGH, Jt. Secy.
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wagTar
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AT 733(%) ——dwm g fat (Fafad
frgawr o faderor)  sfafraw, 1963 (1963
22) & AT g% & Fwgrer (1) AT
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481(%), arda 25 warg, 1991 7 faeafafad
qugA fwm Amearn, vatm ——

3o wfemaAr ®, Ffw arg IEn wd JemET,
A AqT A AR, wlwaifa® g, awt qar
wfguTa St wagl & rq 97 Ffw 7T W ITE],
%A INEY, WTAA W7 AgEg SR, sIfAG IeTad
WEE T@ AT |

[€re geur 6/s/o1-kwrine £47(i)]
v fiare tog, dusa afve
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New Delhi, the 21st August, 1995

8.0. 733(E)—In exercise of powers conferred
by sub-section (1) of section 16A of the Export
(Quality Control and Inspection) Act, 1963 (22 of
1963), the Central Government hereby directs that
the following amendment shall be made in  the
Notification of the Government of India in the
Ministry of Commerce, No. S. Q. 481(E) dated the
25th July, 1991, namely :—

In the said Notification, for the words, “Agri-
culture & Food Products, Fruit Products, Fish &
Fishery Products, Chemicals & Allied Products™
the following words, Agriculture & Food Products,
Fruit Products, Chemicals & Allied Products” shall
be substituted, ,

[F. No. 6]5|91 EI&EP(i)]
A. DIDAR SINGH, Jt. Secy.

and Puoblished by the Controller of Publications, Delhi-110054. 1995






